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CEJJTRaL aCTIINISTRaITVE TRIBLW aL P RINCIP'AL bench
n.t^.No.11 72/99

Neu Delhi: this the h" day of Dune,1 999.

H3N 'BLE nR. S. R.ADIGE, WI CE CHaI FiTI AN ( A) .

HDN'3LE N RS.'.L Ai'^SHTlI SUAMINaTHaN PIETIBERCB).

Shri R.K.Anand,
Late Shri K.G.Aoand,

Chief \/Lgilanc0 Officer,

Osuncil for Ad van csn ent of People's Action
& Rural Technology,

India Habitiat CfSitre,

jjne-AB, UG Floor,
Lodhi ft) ad, . i. •
Neu Delhi - 003 Applicant,'

(f^plicant in person)

Ve rsus

1,;. Chairman,
Executive ODmmittee,
CAP' ART,

(Ministry of Rural Areas & EInploymenit),
Dr, Rajendra Prasad Raad,
Krishi Bhauan,

Neu Delhi -001.

2o Director General, CAP ART,
India Habitat Centre,

j)n b-5 a(0o re-C), 2nd Floor,
Lodhi Road,
Neu Delhi -00 3 Respondsts,

(By Advjocate: Shri C. S» Uaidhyan athan, Addl, Sali ci to r
Gen eral uith Shri B,K, Chaudhary )«

0 RDER

■jrON.* BL E MR. S. R. A Dl G E. 'JI CE CHaI RM AN ( a) .

Applicant impugns respondents' order dated

12?5,^39 (Annexur&-a1) stopping the hiring of a DLV

taxi fo r his use,'

2,' Applicant uho is a Director Level officer belongini

to IDAS joined CAP ART on deputation as Chief Uigilance

Officer on 5 year tenure of dqautation. He resides

in Gurgaon and his case is that he represented to D,G, :
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Cap art on 12.3.98 expressing his inability to

discharge his duties efficiently and effectively

uithout provision of staff car for official duties

including pic!<ing him up and dropping him from his

residence in Gurgaon. He states that accordingly the

0. Go- sanctioned hiring of a vehicle till deficiency

in staff car uas made good and note dated 25.3.98

UBS .issued to him (Annexure-A II). Applicant contends

that the D. G. CAPART sanctioned the provision of

hi red ' veh i cl 0 for picking him up and dropping him

at his re si dance-in Gurgaon u. e. f. 30.3.^ and

the same continued, but uhen the n eu D.G.. took over

on 7.12. 90 he reconsidered the matter against all

legal limits and issued orders on 31.12,98 uithdrauing

staff car facilities from Gurgaon to IHC, Lo di Road ,

to uhich applicant represented but to no avail

uhich finally culminated in the impugned order«

3. ije have heard applicant in person and

learned A* S. G, for respondents®

Adnittedly applicant is a QL recto r 1 evel

Go vt. ser van t. Q f f i ce rs of his seniority are not

eligible for staff cor facilities for commuting

between office and residence® Applicant has not shown

us anything to establish that provision of staff car/

taxi facilities for oommuting between residence and

office was a part of his terms and conditions of

h.is deputation,' The office order dated 5.3.98

(copy on record) appointing applicant as C, \/.0 in

C.APaRT for 5 years w.e.f. 5.3.98 on usual foreign

service terms does- not make any mention of provision

of such staff car/taxi facilities®^ have perused the

Executive Cbmmittee's decision dated 30. 4.98 which
a
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"uas shoun to us by respondents uhich makes it clear

that thi s p ro \A sion of taxi facilities to applicant

uas till further orders and if upon further

consideration, the Executive Oommittee in its

meeting on 3o5,99 decided to uithdrau the sane as

an Bconomic measure in the public interest in the

absence of any rule or instruction mandating its

continuance, it cannot be said that they have

acted illegally or arbitrarily#'

5# (^plicant contends that the uithdraual

of the facility constitutes breach of promise and

respondents are estopped from doing so, but uhen

applicant himself is not entitled to such a

facicility either by virtue of his rank or as per the

terms and condition of his service he cannot legally

compel respondents to continue to extend to him

the same indefinitely , more particularly uhen the

decision of the Executive Committee to grant him

the facility uas till further order/l

The Oa is dienissedo' No costs#

(MRS. LaKSHII SUAfllN nTHstTT ' ( s.r.^digI')
nEr'1BER(3) VICE CHaIFDaN (a).
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